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Employecs Provident Fund Organisation

*861. SHRI S. M. BANERJEE: Will the
Minister of LABOUR AND REHABILITA-
TION be plcased to state:

(a) whether itis a fact that the Ministry
of Law had earlicr adviscd that the Employ-
ces Provident Fund Organisation was an
industry; and

(b) if so, the reasons for changing their
opinion now?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI HATHI ), (a)
Yes. In April, 1966.

(b) The present opinion is based on the
recent judgments of the Supreme Court in
the casc of the Madras Gymkhana Club and
the Cricket Club of India, Bombay.
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